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CENTRAL ADMINISTRATIVE TRIBUNAL 	
, 

CALCUA BENCH 	
- 

No. OA 350/1229/2014 	
Date of order: 15.11.2017 

Present: 	Hon'ble M.S. Manjula Das, Judicial Member 
Hon'ble Ms. Jaya Das Gupta, Administrative. Member 

SANTOSH KUMAR HALDER 
S/o Late Nagendra Nath Halder, 
R/o 7 Nandan Kanan, 
Hooghly Station Road, Bandcl, 
Dist. - Hooghly, Pin - 712123, 
Working as Junior AccOunts Officer 
Under Chief General. Manager, 
Telecom Stores, 
Bharat Sanchar Nigam Limited, 
Telecom Stores Circle, 
Koikata- 700013. 

SK. ANISUL HAQUE 
S/o Late Sk. Nurul Haque, 
R/o 43/1 Matangiri%PãlY,., 
DhaliparK1kata: 7b01®4 
Working Junioçflts Off;c,r \ 
Under 'ef Geiral Ma?iâger Ohi  
Telecom Stos 	i t / 
Bhart SarharNi'g ,Liite 
Te1éom 
Kolkata - 
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rat Sanchar Nigarn Lirhited I 

••SCrice throu'h'(he.ChairrnatY 
&Jvlanging Ijiredor, 
Bharat 
701  F1ooH'arish40,1h8ra 
Mathur Lane, Janpath, 
New Delhi- 110001. 

The Chairman & Managing Director, 
Bharat Sanchar Nigam Limited, 
7th Floor, Harish Chandra 
Mathur Lane, Janpath, 
New Delhi- 110001. 

The Director (Finance), 
Bharat Sanchar Nigam Limited, 
7th Floor, Har.ish Chandra 
Mathur Lane, Janpath, 
New Delhi- 110001. 

The Chief General Manager, 
Telecom Stores, 
Bharat Sanchar Nigam Limited, 
3A Chowringhee Place, 
Raniguange Coal House, 
Kolkata - 700013. 
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5. The Administrative Officer, 
Office of the Chief General 
Manager Telecom Stores,' 
Bharat Sanchar Nigam Limited, 
3A Chowringhee Place, 
Raniguange Coal House, 
Kolkata - 700013. 

.RESPONDENTS. 

For the applicant : 	M.P.C,Das, couri'se'l 

For the respondents: 	Mr.A.K.Gupta, counsel 
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MsMnju.la  Das, Judicial Member 

Heard Mr.P.C.Das, ld. 9selfap.pearing for the applicnt and 
5. 	 II 

Mr.A.K.Gupta, id. Counsel 6pearingf,9,r the resp'6ndeits. 

Mr.Das submitte'&that as 	 perens\are have already got 
\ 	7 , 

the relief from the 	 th T.  phanksare  not inclined to 

pursue the matter,  

Mr.Gupta, ld.Qounsel 

13.7:2017 written by he1  p'ficants addrsd\t'o hii, stating that the 

applicants are getting les pay dte.foC6t,pase an,  	they want to withdrkw 
N 

the present OA. 	 .. 	•---•-- 

The OA is therefore disposed of as withdrawn. However, liber' is granted 

to the applicants to file fresh OA if they so desire and if they feel aggrieved by 

the decision taken by the respondent authorities. Consequently the 'interim 

order also stands.vacated. No costs, 
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ts pfthied a letter dated 

(IJAYA DAS GUPTA) 
ADMINISTRATIVE MEMBER 

(MANJULA DAS) 
JUDICIAL MEMBER 
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